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IN THE SUPREME COURT OF INDIA 

CIVIL APPELLATE JURISDICTION 

CIVIL APPEAL NOS.5596-5597/2024 

    [@ CIVIL APPEAL NO. DIARY NO.13452/2024]

JAI MATA BRICK FIELD                               Appellant (s)

                                VERSUS

UTTARAKHAND POLLUTION CONTROL BOARD & ORS.         Respondent(s)

O R D E R 

Delay condoned. 

2. Heard Mr. Manoj Swarup, learned Senior Counsel appearing for

the Appellant.  The original applicant before the NGT is on caveat

and is represented by Mr. Rohan Thawani, learned counsel. 

3. Without raising any contention on the merit of the impugned

decision of the NGT, Mr. Swarup, learned Senior Counsel refers to

Paragraph 29 in the impugned order dated 12.10.2023 of the NGT to

point out that in reference to the  siting  criteria specified in

Clause 6 and 7 of the Notification dated 22.02.2022 of the Ministry

of  Environment,  Forest  &  Climate  Change  (MOEF&CC),  the  NGT  has

directed the Competent Authority to re-consider the application for

grant of Consolidated Consent to Operate & Authorization (CCA).

The  Appellant  -  brick  kilns  is  not  aggrieved  by  the  said

opportunity being granted, but the concern raised by Mr. Swarup is

whether the Competent Authority would be swayed by the observation

made in the impugned decision of the NGT.

4. We  have  considered  the  above  submission  and  also  the

submission  made  by  Mr.  Thawani,  learned  counsel.  Since  the
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Competent Authority is directed to reconsider the application for

grant of CCAs, instead of entertaining the appeals, we deem it

appropriate  to  direct  the  said  authority  to  reconsider  the

application of the brick kiln owner (Jai Mata Brick Field) on merit

and  independently,  without  being  influenced  by  any  of  the

observation  in  the  impugned  order  dated  12.10.2023  in  the  OA

No.341/2023. It is ordered accordingly. 

5. With  the  above  order,  the  Civil  Appeals  are  disposed  of.

Pending application(s), if any, stand closed.

.......................... J.
   [HRISHIKESH ROY ]

.......................... J.
[ PRASHANT KUMAR MISHRA ]

NEW DELHI;
APRIL 29, 2024.
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ITEM NO.17               COURT NO.6               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

         CIVIL APPEAL NOS.5596-5597/2024 
    [@ CIVIL APPEAL NO. DIARY NO.13452/2024]

JAI MATA BRICK FIELD                               Petitioner(s)

                                VERSUS

UTTARAKHAND POLLUTION CONTROL BOARD & ORS.         Respondent(s)

(  IA  No.87307/2024-CONDONATION  OF  DELAY  IN  FILING  and  IA
No.87304/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and IA No.87305/2024-STAY APPLICATION )

 
Date : 29-04-2024 These appeals were called on for hearing today.

CORAM :  HON'BLE MR. JUSTICE HRISHIKESH ROY
         HON'BLE MR. JUSTICE PRASHANT KUMAR MISHRA

For Petitioner(s)  Mr. Manoj Swarup, Sr. Adv.
                   Mr. Neelmani Pant, Adv.
                   Ms. Nidhi Agarwal, Adv.
                   Mr. Hitesh Nagar, Adv.
                   Mr. Neeraj Kumar Sharma, AOR

                                      
For Respondent(s)  Mr. Rohan Thawani, Adv.
                   Ms. Pooja Dhar, AOR
                   Ms. Aakriti Vikas, Adv.

                                      

          UPON hearing the counsel the Court made the following
                             O R D E R

Delay condoned. 

The civil appeals are disposed of in terms of the signed
order. 

Pending application(s), if any, stand closed.

   (DEEPAK JOSHI)                               (KAMLESH RAWAT)
ASST. REGISTRAR-cum-PS                        ASSISTANT REGISTRAR

 (Signed Order is placed on the File)
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